
 
PÀ£ÁðlPÀ «zsÁ£À¸À̈ sÉ 

ºÀ¢£ÁgÀ£ÉÃ «zsÁ£À̧ À s̈É 

ªÀÄÆgÀ£ÉÃ C¢üªÉÃ±À£À 

ಕකბಟಕ ౣ ಂඬ (ൟൿ౪ ಪല) เඒಯಕ, 2024 

(2024gÀ «zsÁ£À¸À s̈ÉAiÀÄ «zsÉÃAiÀÄPÀ ¸ÀASÉå-21) 
 

 ಕකბಟಕ ౣ ಂඬ ಅඌඛಯಮ, 1957ඝ౬  ಮತ౨ ౣ  ൟൿ౪ ಪല ಡฤ ಒಂൿ เඒಯಕ. 

 

ಇย  ಇඝ౬ ෨ಂං ಉഴಬฆವ ಉං౪ ೕಶಗัಛಜ ಕකბಟಕ ౣ ಂඬ ಅඌඛಯಮ, 1957 

(1957ರ ಕකბಟಕ ಅඌඛಯಮ 34)ඝ౬  ಮತ౨ ౣ  ൟൿ౪ ಪല ഴโൿ ಕ౨ ฿ಜฆโದคಂದ; 

 

ಇൿ ූರತ ಗಣฃಜ ದ ಎಪ౭ ౨ ೖದඡ ವಷბದย  ಕකბಟಕ ฃಜ  เඋನಡಲൽಂದ ಈ 

෨ಂൽඦ ಅඌඛಯ෦ತ฿ಗย:- 

 

1. ౾౹ ಪ౨  ກಸฆ ಮൡ౨  ඩ ฏಭ.- (1) ಈ ಅඌඛಯಮವඝ౬  ಕකბಟಕ ౣ ಂඬ (ൟൿ౪ ಪല) 

ಅඌඛಯಮ, 2024 ಎಂൿ ಕฉಯತಕౙ ൿ౪ .  

(2) ಇൿ ಈ ಁಡว ೦คಡ ಬರತಕౙ ൿ౪ .   

 

2. 10ಎ ಪ ಕರಣದ ൟൿ౪ ಪല.- ಕකბಟಕ ౣ ಂඬ ಅඌඛಯಮ, 1957ರ (1957ರ ಕකბಟಕ 

ಅඌඛಯಮ 34) 10ಎ ಪ ಕರಣದ (1)ඡ ಉಪಪ ಕರಣದย ನ “ಅಥ฿ ෴โඃ ಅඝತ  ಂ౾ನ 

ກಸคನย  ಪഷಯมದ ല ಂിറ ෆౣ  ಅಥ฿ ධ ಆಡბฑ ෩ಲಕ” ಎಂಬ ಪದಗಳඝ౬  ಟ 

“ಅಥ฿ ದූბඝರ ല ಂി റ ෆౣඝ౬  ಅಥ฿ ධ ಆಡბರඝ౬  ಸย ದ ತฆ฿ಯ” ಎಂಬ 

ಪದಗಳඝ౬  ഖౣ ಡತಕౙ ൿ౪ . 
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ಉං౪ ೕಶಗำ ಮൡ౨  ౽ರಣಗಳ ຂัಃ 
 

 2023-24ರ ೩ษ ಆಯವ ಯ ූಷಣದ ಘലಃ ಒ  321ರ ಅඝರ, ෨ർ ಂಕ ಮൡ౨  

ඣೕಂದ ಮඛคೕౘಕฆ ಟ ಅವರ ಅඌೕನ ಅඌ౽คಗำ ലಂി റ ෆౣ  ಮൡ౨  ධ ಆಡბฑ 

෩ಲಕ ෨ർ ಂಕ ಂಕದ ಗ ಹൕಯඝ౬  ඛඌವ ෩ಲಕ ಉತ౨ ಮ ಆಡัತಃౙ  ಉ౨ ೕಜನ 

ඛೕಡฤ ಮൡ౨  ಆ ෩ಲಕ ฃಜಸ౷  ೕคಃಯඝ౬  ತഷಯฤ ಕකბಟಕ ౣ ಂඬ ಅඌඛಯಮ, 1957 

(1957ರ ಕකბಟಕ ಅඌඛಯಮ 34)ඝ౬  ಮತ౨ ౣ  ൟൿ౪ ಪല ഴโൿ ಅವಶ ಕๅಂൿ ಪคಗං. 

 

ಆದ౪ คಂದ ಈ เඒಯಕ. 
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ಆ൮ბಕ ೦ౢ ಪನ ಪತ  

 

ಪ ౨ เತ ๎ಸකತ ಕ ಕ ಮโ ෴โඃ ກೋ ವค ๅಚ ವඝ౬  ಒಳತಂലฆโൽಲ . 

 
 
 

 
 

ಂಷ౧  ෞชದಡ 
ಉർಯ ൟ  

 
 

 
 

 

JA.PÉ. «±Á¯ÁQë 

PÁAiÀÄðzÀ²ð 

PÀ£ÁðlPÀ «zsÁ£À̧ À̈ sÉ 
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ಅඝීಧ 

 
ಕකბಟಕ ౣ ಂඬ ಅඌඛಯಮ, 1957ರ 

(1957ರ ಕකბಟಕ ಅඌඛಯಮ 34) ಉඁತ ූಗ 

Xxx      xxx   xxx 

 10ಎ. ඛൽბಷౣ  ಪ ಕರಣಗಳย  ౣ ಂඬ ಂಕವඝ౬  ನಗർಜ ർಯ ഴโൿ.- 

(1) 10ඡ ಪ ಕರಣದย  ಏඡ ಒಳತಂലർ౪ ಟ , ಒಂൿ ยತದ ෬ว ർಯ ಡತಕౙ  ౣ ಂඬ 

ಂಕವඝ౬   ಂ౾ಂ ಖ೦චಯย  ಅಥ฿ ಖ೦චಯย , ಈ ීಧದย  ಅඌಚච ෩ಲಕ 

ฃಜ  ಸ౽ბರโ ಅඌಂತತัದ ಅඌ౽ค ෬ฤฆ೩ ലದ ಚಲඛನ ෩ಲಕ ನಗർಜ 

ಅಥ฿ ෴โඃ ಅඝತ  ಂ౾ನ ກಸคನย  ಪഷಯมದ ല ಂിറ ෆౣ  ಅಥ฿ ධ 

ಆಡბฑ ෩ಲಕ ಸಹ ർಯ ಡಬൿ. ಡ ಅඌಂತತัಸมದ ಅඌ౽ค, ಅಂಥ 

ಚಲನඝ౬  ಜฆಪലದ ෬ว ಮൡ౨  ಂಕವඝ౬  ർಯ ಡมಜං ಎಂൿ ಕ౨  ಸ൞ ಪච 

ലದ ತฆ฿ಯ ಅಥ฿ ದූბඝರ ല ಂി റ ෆౣඝ౬  ಅಥ฿ ධ ಆಡბರඝ౬  ಸย ದ 

ತฆ฿ಯ ยತದ ෬ว ಂಬರಹದ ෩ಲಕ ಡ ർಯ ಡมದ ౣ ಂඬ ಂಕದ 

෮ಬಲಗඝ౬  ತൡ౨ ಪലಸಬർದ ಅಂಥ คೕൟಯย  ಪ ೕಕคಸತಕౙ ൿ౪ . 

Xxx      xxx   xxx 
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KARNATAKA LEGISLATIVE ASSEMBLY 

SIXTEENTH LEGISLATIVE ASSEMBLY  
THIRD SESSION 

THE KARNATAKA STAMP (AMENDMENT) BILL, 2024 
(LA Bill No. 21 of 2024) 

 

 

A Bill further to amend the Karnataka Stamp Act, 1957. 

Whereas it is expedient further to amend the Karnataka Stamp Act, 1957 

(Karnataka Act 34 of 1957) for the purposes herein after appearing; 

Be it enacted by the Karnataka State Legislature in the Seventy fifth year of 

the Republic India as follows:- 

1. Short title and commencement.- (1) This Act may be called the 

Karnataka Stamp (Amendment) Act, 2024. 

(2) It shall come into force at once. 

 

 2. Amendment of section 10A.- In the Karnataka Stamp Act, 1957, 

(Karnataka Act 34 of 1957) in section 10A, in sub-section (1), the words “or by 

demand draft or by pay order drawn on a branch of any scheduled bank” and the 

words “or upon production of demand draft or pay order as the case may be” shall 

be omitted. 
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STATEMENT OF OBJECTS AND REASONS 

 

It is considered necessary further to amend the Karnataka Stamp Act, 1957 

(Karnataka Act 34 of 1957) as per 2023-24 July Budget speech para number 321 to 

promote good governance by prohibiting the collection of Stamp duty through 

Demand Draft and Pay Order by the Inspector General of Stamps and Registration 

and their subordinate offices and thereby prevent leakages of revenue.  

Hence, the Bill. 
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FINANCIAL MEMORANDUM 

There is no extra expenditure involved in the proposed legislative measure. 

 

 

                                                                                          

KRISHNA BYREGOWDA 
Minister for Revenue 

 
 
 
 
 

M.K. VISHALAKSHI 
Secretary 

Karnataka Legislative Assembly 
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ANNEXURE 

EXTRACT FROM THE KARNATAKA STAMP ACT, 1957 

(Karnataka Act 34 of 1957) 

 

XXX   XXX   XXX 

10A. Payment of stamp duty by cash in certain cases.- (1) 

Notwithstanding anything contained in section 10, the stamp duty payable on an 

instrument may also be paid in cash by challan in the Banking Treasury or 

Treasury, counter signed by an officer empowered by the State Government by 

notification in this behalf or by demand draft or by pay order drawn on a branch of 

any scheduled bank. The officer so empowered shall, on production of such challan 

and after due verification that the duty has been paid, or upon production of 

demand draft or pay order as the case may be, certify in such manner as may be 

prescribed by endorsement on the instrument, of the amount of the duty so paid.   

  XXX   XXX   XXX 
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